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DELHI VIDHAN
LIST OF
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| QUESTIONS
|Questions entered in a

Separace
and answers given.,.

- SPECIAL MENTION
Matters to be raised by Members -

list .

CALLING ATTENTION

Shri Gauri Shankar Bhardwaj to c«
Chief Minister to the situation
bursting of 66" ang Cther sewer
and Bank vihar etc,

in‘Houses and threat

PRIVATE MEMBER'S RESOLUTIONS

Further discussion
moved by Shri Bodh

1]

construction of third

SATBHA
BUSINESS

Friday, April 07, 1995 /Chaitra 17,

1 e

That this House recommends
of India that by amenaing Lawsg
Bye~laws, a provision b

1517 (saka)

Lc be asked

-ven in a separate

11 the attantien of
~7ising out of sudden -
-ines
resulting in entrv of sewage water
of epidemic,

in Saraswati Vvihar -

on the following resolution
Raj on 24 March, 1995 :.

to the Govt.

and

e made to allow
tloor in al1

building situvateq in Delnhi,"

)|

L

Further discussion on the followung Fesoiucion moved

by Shri rateh

" That this House
of regularising 857
be issued by Govt,

cemands +

AMENDMENTS
(1Y Shri Mukesh Sharma a)

Singh on 24th Marcn, 19¢5

unanthorined
of Ii.ila immediately,

foermal orders

¢cnloniesn

In place of figure
657 the figure 1053
may be read,

The following lines be
added ir the end of the
resoluticn i s—

"and for regularisation
the Delhi covt, may
furnish all technical
information aske-d by
the Central covt.
immediately and the Tete
of development charge.:
be fixed which was f£1ius
by Central govt. in 349

LY



c) Prior to regularisaticn
orders be given t
provide temporary
clectricity connections
in all colonies, 2

Further discussion on the following resolution moved . .
by Shri Mukesh Sharma on 31 prarch, 1995 :- s

" That this House resolves that before
issuance of notices of land acquisiti-n
the land be inspected «nd notices
issued only if the lan- is found to ik
be vacant at the spot.- '

Further discussion on the follow'ng resolution
moved by Shri Rajendra Gupta(ital iya wagar) cn ot
31st March, 1995 :-
" This House resolves that or ensuring time
bound implementation o various projects
and to adopt and Co-orcinate unified
dpproach towards maintenance of roads, a
Delhi Road Boarc on the lines of Delhi Slum .
‘Board be set up, Progi'ess Report of this be
presented in the House by Chief Minister
after an interval of six months in a year,.," :

* The Thrce Private Macmbers' Bills which were
introduced on 03th April, 1994 and two new Bills
for which noticec was recoived curing the current
se@ssion have not been listed as tne recommendations
of the Hon'ble Lt. Governor is still awaited
under section 22 of the Govt. of National Capital
Territory of Delhi ict, 1991, (115t enclosed).
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